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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, AT NEW DELHI. 

IN 

OA N0673 OF 2025 

lN TIIE MATTim. OF: 

VIKASII CIIANDRA RAYAL 

VERSUS 

MOEF & CC & ORS. 

... APPLICANT 

..RESPONDENT(S) 

.JOINT COMITT~~ REPORT BY RESPONDENT NO. 2, DISTRICT 

MAGISTRATE, TEHRI GARWAL, STATE OF UTTARAKHAND IN 

COMPLIANCE OF THE ORD KR DATED 09.01.2025 

Most respectfully Showcth: 

L Nikita Khandclwal W/o Rahul Gupta, aged about 38 years, District Magistrate, 

Tchri Garwal, Uttarakhand do hereby on solemn affirmation state as under: 

I. The deponent is currently posted as District Magistrate, Tchri Garwal, 

Government of Uttarakhand and is filing the present affidavit in compliance 

of the orders dated 24.12.2025 passed by this Ilon'ble Tribunal. 

0 That the afore mentioned case was I isled for hearing on 24.12.2025 And the 

l Ion'blc tribunal was pleased to pass the following order: 

3. That in compliance of the above directions, deponent constituted a joint 

committee comprising of representatives of Chief Conservator of Forests 

(I IoFF), Uttarakhand, Dehradun, and the Excise Commissioner, Uttarakhand, 

Dehradun, for Joint Inspection. 

\ 
~ 
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4. That a on-site inspection of "foreign liquor shop'' located near Kharasrot in 

the Muni Ki Reti area of Tchri Garhwal district was conducted by Deputy 

District Magistrate Narendra Nagar, Tehri Garhwal, Additional Excise 

Commissioner, l leadquaters and Divisional Forest Officer, Narendra Nagar 

Forest Division ,Muni ki Rcti. That the findings of the committee are as 

follows: 

a. The representative of the Excise Department informed that Dhalwala­

Muni Ki Reti FL-5 Foreign Liquor Shop is in accordance with the 

provisions of the Uttar Pradesh Excise Act, 1910 ( as applicable), Section 

XI of the Uttar Pradesh Number and Location of Excise Shops Rules, 1968 

as adopted by the State of Uttarakhand, and the judgment of the f lon'blc 

Supreme Court in State of Tamil Nadu vs. K. Batu & Am:. 

b. Divisional Forest Officer, Narcndra Nagar Forest Division, Muni ki reti 

informed that, from Kharasrot (National Highway Bridge) to PWD Tiraha 

towards River Ganga. The area on the right side in which the liquor shop 

is inhabited, the said land is shown as reserved forest under Muni Ki Reti 

compartment number I of Shivpuri Raj as per Sheet No. 9 of Survey Year 

1935-36 of Survey of India of the divisional records of Narendra Nagar 

Forest Division, Muni Ki Rcti. 

c. Sub-Divisional Magistrate, Narcndra Nagar, informed the Liquor is 

operating along the side of a ravine on the Rishikesh-Badrinath Bypass 

Road at Kharasrot, a village in Narendra Nagar Tehsil of Tchri Garhwal 

district. The land on which the liquor shop is situated is marked in the 193 1 

revenue map of Village Muni Ki Reti as I3enaap land, belongs to the 

Government or Uttarakhand. The scale of the said revenue map is 63 

inches to 1 mile. The road, Kharasrot drain, and the measured land near the 
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liquor shop are clearly indicated on the revenue map. This revenue map 

has been in continuous use from I 931 till present for land verification, 

measurement, and settlement of boundary disputes within Village Muni Ki 

Rcti. 

d. By Letter No. 466/XIIA-34 (2017-18) dated 31 July 2025, issued by the 

District Magistrate of Tehri Garhwal, 100 sq. m. of Benaap Land of 

Uttarakhand Government was allotted for a foreign liquor shop at 

Kharasrot, in the middle of Mauja Muni ki Rcti. During inspection, it was 

found that the licensee had constructed a temporary structure (tin shed) 

over 114 sq. m., exceeding the sanctioned area of 100 sq. m. A notice dated 

02.11.2025 was issued directing the licensee to remove the encroachment. 

The licensee subsequently removed the excess structure. At present, the 

liquor shop is operating from a tin shed constructed within the approved 

area of 100 sq. m. on the said Benaap Land Government land. The site plan 

is attached. 

c. It is also informed that in Writ Petition No. 912 (M/B) of 2001 titled as 

Surat Singh vs. State of Uttarakhand & Others, filed before the Hon'ble High 

Court of Uttarakhand at Nainital, concerning the dispute regarding 

ownership of land in connection with mining in the Kharasrot drain 

located near the foreign liquor shop, the Hon'ble Division Bench, vide 

order dated 31.05.2002 (attached), held that the land of the said area, i.e., 

Munikireti (Kharasrot drain), belongs to the Revenue Department and 

not to the Forest Department. 

That the copy of the joint inspection report is Annexed herewith as Annexure 

B. 

5. That the deponent is a responsible government servant having the highest 
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regards for the llon'ble Tribunal and orders passed by them. The deponent 

for the I Ion'blc Tribunal in its letter and spirit and shall continue to do so in 

the future. 

Dated: 17.03.2026 

\ 
~ 

District Magis/~, "l. l 2.-:( 

Tchri Garwal, Uttarakhand 
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Item No. 11                                                                   Court No. 1 
  

BEFORE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

 

                                      
Original Application No. 673/2025 

 
 

Vikash Chandra Rayal       Applicant 
Versus 

 
MoEF &CC & Ors.                                            Respondent(s) 

 
 

 Date of hearing: 24.12.2025 
 

 
 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 
Applicant:     Mr. Brahmchari Sudhanand, Adv. for Applicant 
 
    

ORDER 
 

 
 
 

 

1. In this original application (OA), the allegation of the applicant is that 

respondent no.9 is operating a foreign liquor retail shop on Reserved Forest 

land in Muni ki Reti, District Tehri Garhwal, Uttarakhand. 

 
2. The applicant submits that the liquor shop is operating encroaching 

upon the reserved forest land in violation of the Section 2 of the Forest 

Conservation Act, 1980.  Learned Counsel for the applicant submits that 

though the license was issued to the respondent no.9 for Dhalwala area 

but the respondent no.9 has set up the retail liquor shop in Muni Ki Reti 

and the area which was allotted to him was 100 square meters but he has 

encroached upon another 114 square meters of the area.  

 
3. He has further referred to the joint inspection report, Annexure-A9 

(page 67) wherein the Forest Department had found as under: 

 

“2. वन ववभाग - वन प्रभाग नरेन्द्रनगर मुवनकीरेती के अनुसार प्रभागीय अवभलेख के सवे ऑफ इवडिया की 

सीट संख्या -9 सवे वर्ष-1935-36 के अनुसार खारास्त्रोत (राष्ट्रीय राजमागष पुल) से गंगा नदी की ओर PWD 
वतराहा तक दांये ओर का के्षत्र वजस में संचावलत ववदेशी मवदरा की दुकान एवं आबादी के्षत्र वथित है, उक्त भवूम 

आरवक्षत वन के्षत्र वशवपुरी रावज के मुवनकीरेती क०सं०-1 के अन्द्तगषत आता है।” 
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4. He submits that in the joint survey it was found that the foreign 

liquor shop has been set up in the forest area. He has also relied upon the 

RTI information, Annexure A-12 and the letter of the MoEF&CC dated 

23.11.2025, Annexure A-8 and has submitted that in spite of the report 

and communication the respondent no.6-District Magistrate, Tehri 

Garhwal is not taking any action against the respondent no.9. 

 
5. He has further referred to the ISRO map, Annexure A-14, in support 

of the plea that the Muni Ki Reti is in the forest area and has relied upon 

the decision of the Municipal Nagar Palika Parishad, Muni Ki Reti, 

Annexure A-15, to close the liquor shop. He submits that in spite of the 

said decision, no action has been taken by the respondent-District 

Magistrate.  

 
6. The OA raises substantial question issue relating to compliance of 

the environmental norms.  

 
7. Issue notice to the respondents.  

 
8. The applicant is directed to serve the respondent and file affidavit of 

service at least 01 week before the next date of hearing.  

 
9. In order to ascertain the correct position, we also appoint a Joint 

Committee comprising of the representatives of the respondent no.4- 

PCCF, respondent no.6- District Magistrate, Tehri Garhwal and the 

respondent no. 7-Commissioner, Excise Department. The District 

Magistrate, Tehri Garhwal will act as the nodal agency in the Joint 

Committee.  

 
10. The Joint Committee will visit the site and ascertain if the 

respondent no.9 has opened and is operating the liquor shop by 

encroaching upon the forest area and will submit the status and action 
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taken report before the Tribunal at least 01 week before the next date of 

hearing.  

 
11. List on 18.03.2026. 

Prakash Shrivastava, CP 
 
 
 

Dr. A. Senthil Vel, EM 
December 24, 2025 
OA No. 673/2025 
AM 
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Civil Writ Petition No. 9 l 2(Ivl/!3) ur 200 J 

Soor:1i .Singh 

St.1tc or Uttnrnnclrnl ,rncl others 

Bon. A.A.Dcsai,C.J. 
Hon. lrshad I-h1ssnin,,J. 

Petitioner 

V/s 
[{cspo11dc11ts 

Sri Mnlic1iclr,1 Singh Pal appearing for the pelitioncr precisely 

c1nv;1ssccl ;i griev::utC<..'. that the I'1nd for which llle lease was grc1111cd has been 

:1 forest lane! :md r1s sud1 the lcilse is unaulhonzcd. 

We issued noliccs. We have heard learned CS C~·as well as Sri B. P 

Nautiyal, learned counsel for llie lease holder- rcspo11dent no.5. 

Leaniccl C.S C. lllade a CcJtcgorical slc1tement before us after due 

venticaliLm that thl:'. bud in question Is not forest land bu1 the same is 

ri.::v.:m1c land. Jn view or this st,nemenl, the g:ricvance docs not subsist V-le, 

theri:for.::, dispose of Llus petition. Consegueiitly
1 

__ tbc _interim order elated 

5 2 .20(J I is hereby vacated. 

Dt. 31.05.2002 
A 

;l ------? • 

. ' ---'-""'~--:y;~, , ( i -L -S' 
Assistant Registrar (CopylHg) 
High Cou-rt of Utt~,EJ 

Nuini~I 

,(1-~ Scanned with OKEN Scanner 
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IN THE: HIGH COURT OF UTTARANCHAL AT NAINITAL. 

Civil Writ Petition No. of 2001. 

(Under Article 226 of The Constitution of India) 

(DISTRICT TEHRI GARHWAL) 

Soorat Singh Arya, s/o Sri Moti Singh Arya, Sabhasad, Nagar 

Palika- Parishad, f\1arendra Nagar. District Tehri Garhwal, rlo 

Bakhariyana, Narendra Nagar, District Tehri GarhwaL 

.PETITIONER 

VERSUS 

1. StcJte of Uttaranchal, through Secretary Forest, Dehraoun; 

2. District Magistrate, Tel1ri Garhwal, District Tehri Garhwal; 

3. Divisional Forest Officer, Narendra Nagar Forest Division, 

District Te!:7n Garhwal, 

4 Pri11c1pal Secretary, !noustrial Development Department, UP. 

Shc1st1an Lucknow; 

M/s Satey Singh Bachan Singh, through its partner Satey 

Singh Rena, s/o Matbar Singh Rana, r/o Kailash Gate, 

Munikireti, District Tehri Garhwal. 

..RESPONDENTS 

The Hon'ble Ct,ief Justice and his otl,er companion Judges 

of this Hon'ble Hi9l1 Court. 

The hi.;mble application/petition of the abovenarned 

appl1canl/petitioner MOST 11ESPECTFULL Y SHOWETH as 

under:-

• l -~. I \ ' 
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C. 
l' 

IN THE HIGH COURT OF UTTARANCHAL AT NA/NITAL. 

Civil Writ Petition No. of 2001. 

(Under Article 226 of The Constitution of India) 

(DISTRICT TEHRI GARHWAL) 

Soorat Singh Arya, s/o Sri Moti Singh Arya, Sa~hasad, Na9ar 

Palika Parisliad, Narendra Nagar, District Tehri Garhwai, r/o 

E;af--hariyana, Narendra Nagar, District Tehri Garhwal. 
--~ 

....... PETITIONER 

VERSUS 

1. State of Utt.:1ranchal, tnrough Secretary Forest, Detiradun; 

___ z. District May1strc1tE:, Tehn Garhwal, District Tehri Garhwal; 

~ 0:visional Forest Officer, Narendra Nagar Forest Division. 

Drstrict Tehri Gart1wal; 

4. Principal Secretary, Industrial Cevelopment Department, U.P 

Shasnan Lucknow: 

5 Mis Satey Singn 83chan Singh, through its partner Satey 

Singh Rana, s/o Matbar Singh Rana, r/o Ka1lash Gace, 

Munikireti, District Tehri Garhwal. 

.. RESPONDENTS 

To, 

The Hon'ble Chief Justice and his other companion Judges 

of 1t1is Hon'ble High Court. 

Tr1e humble application/petition or the abovenamed 

applicunt/petit1oner MOST RESPECTFULLY SrlOWETH as 

und8r;-
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... 

Tt1at the petitioner is a public spirited citizen who is a 

permanent resident of Narendra Nagar Tehsil of District 

Tehri Garhwal. The petitioner is also elected sabhasad at 

present, of Nagar Palif<a Parishad, Narendra Nagar, 

D1stncc Tel,,, Garhwal. 

2. That the petitioner in his capacity as a public 

representative considers his bounden duty to espouse the 

cause and grievances of the residimt of his area Narendra 

Nagar, Distr:ct Tehri Garhwal in particular and residents of 

Uttaranchal in general. 

:3. That t11e present wrrt petition is being filed by the petitioner 

1n the ~epresentative capacity on behalf of the people of 

Narendra Nagar. District Tehri Garhwal in particular in 

particular and all residents of Uttaranchal in general 

against the unilateral decision ta"en by the Government of 

Uttaranchal, aforesaid respondents, particularly 

respondent no. 2 which has been taf<en in bad faith. 

That by rneiJi:s of me present writ petition. tne petitioner 1s 
--- -

challenginy the mining lease patta allotced by responden1 

-..: ... 
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5 

to respondent no. 5 on 31.03.1986 from Munikireti. Tehsil 

-----------
Deoprayag. District T ehri Gamwaf. This is the first writ 

petition against the impugned lease patta allotted by 

respondent no. 2 and no other writ petition has been filed 

earlier by th& petitioner for the Slime relief. 

~ 

That the area of the mining lease patta allotted by 

respondent 110 2 on 31.03.1986 to respondent no 5 to 

pick up the minerals is as under 

The area of the lease - Location and the ar&a of me lease. 

All that tract or lands situated within the limits of notified 

area, Munikireti ( Khasrasot Nala - Riverbed of Ganga) -~ 
(Description or area or areas) 531 Nat; 6 mutni in the 

District of Tenri Garhwal, Tehs11 lleoprayag and Thana 

Munikireti, bearing -

Khasra No. 

3· 

__,. -76 

Area Nati - Muthi 

112 • 14 

11 • 8 

407-0 

-- .. --··-----------·----- .. --- .. -- .. ------------
total area 531 - 6(26.25 Acre) 

~ .. 
-----------------·----------------------

and bounded as follows 

On tne Norrh . ,. 
On the South 

On tl7e Eas1 

On the West 

B!thal ashram by pass road --River Ganga . . . 
Bjthal ashram 

Munikireti Kailash Gate 
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